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THE DEPUTY CHAIRMAN: Mr. Salim, 

you made your objections very dear before 

this august body and the Minister concerned, 

to the best of his ability, tried to answer you. 

Now, this Ordinance will come up for 

discussion. At the time of withdrawal of the 

Bill, if 

you so wish, I will give you permission to 

raise your objections, or to make your 

suggestions, whatever you may have. 

MOU between the Government of India 

and Power Grid Corporation of India 

THE MINISTER OF STATE IN THE 

MINISTRY OF POWER (SHRIMATI 

URMILABEN CHIMANBHAI 

PATEL)- Madam, I beg to lay on the  Table a 

copy (in English an the    Memorandum    of    

Understand) between    the    Government    of    

India (Ministry  of  Power)   and   Power  Grid 

Corporation  of  India   Limited,   for  the year 

1995-% 

[Placed in Library, See No, LT-8179 / 
95] 

I. Report and Accounts (1994-95) of 

the Small Industries Development 

Bank of India, Lucknow and re-

lated papers. 

II. Report and Accounts (1994-95) of 

the Export-Import Bank of India, 

Bombay and related papers. 

III. Notification of the Ministry of Fi-

nance (Deptt. of Economic Affairs) 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (DR. DEBI 

PROSAD PAL); Madam, 1 beg to lay on the 

Table 

I. A copy each (in English and Hindi) 

of the following papers under-sub- 

section (5) of section 30 of the Small 

Industries Development Bank of 

India Act. 1989:— 

Annual Report and Accounts of 

the Small Industries 

Development Bank of India. Lucknow, 

for the year 1994-95, together with the 

Auditors' report on the Accounts, (ii) 

Review by Government on the working 

of the above Bank. 

I Placed in Library, See No. LT-8291 / 
95] 

II. A copy each (in English and Hindi) 

of the following papers under-sub- 

section (5) of section 19 and sub- 
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section (5) of section 24 of the Export-
Import Bank of India Act, 1981:— 

(i) Thirteenth Annual Report and 

Accounts of the Export-Import Bank 

of India, Bombay, for the year 1994-

95, together with the Auditors' 

report on the Accounts. 

(ii) Review by Government on the 

working of the above Bank. 

[Placed in Library, See No. LT-8290 / 
95] 

III. A copy (in English and Hindi) of the 

Ministry of Finance Department of 

economic Affairs. Notification G.S.R. 

No. 629(E), dated the 11th September, 

1995, publishing the Securities and 

Exchange Board of India Apellate 

Tribunal (Procedure) Rules, 1995, 

under Section 31 of the Securities and 

Exchange Board of India Act, 1992. 

[Placed in Library, See No. LT-

8289/95] 

REPORTS OF THE COMMITTEE ON 

HOME AFFAIRS 

SHRI RAJNI RANJAN SAHU (Bihar): 

Madam, I beg to lay on the Table the Twenty-

third and Twenty-fourth Reports (in English 

and Hindi) of the Committee on Home 

Affairs on the Arbitration and Conciliation 

Bill, 1995, and the Election Commission 

(Charging of Expenses on the Consolidated 

Fund of India) Bill, 1994, respectively. 

MOTION FOR EXTENSION OF TIME 

FOR PRESENTATION OF THE 

REPORT OF THE SELECT 

COMMITTEE OF THE RAJYA SABHA 

ON THE PATENTS (AMENDMENT) 

BILL, 1995 

SHRI        V.        NARAYANASAMY 

(Pondicherry): Madam I beg to move the 

following Motion: "That the time appointed 

for presentation of the Report of the Select 

Committee of the Rajya Sabha on the Patents 

(Amendment) Bill, 1995 be extended upto the 

last day of the first week of the Hundred and 

Seventy Sixth Session of the Rajya Sabha." 

The question was put and the motion 

was adopted. 

THE DEPUTY CHAIRMAN: Shri V. 

Gopalsamy. Shri Gopalsamy, please abide by 

the time. 
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SHRI V. GOPALSAMY (Tamil Nadu): 
Madam, you have called me. (Interruptions) 


